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b 5 Q&\/ Order No.l dated 16.6.2004

Misc .Application seeking permission to

e
%*) prosecute this O.A. joingly is allowed.
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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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Respondents.
.“
The grievance of the applicants‘ﬁertains

to the prayer for providing compassionate

_appointment in favour of applicant No,2, which

mot having been redressed properly, this O.A.
under Section 19 of the A.T.Act,1985, has been
filed, It has been submitted that the
applican% No,2 attained majority in 2002 &nd
in thﬁ%%gackground, he has sought for
direction to be issued to Respondents to
provide en employment on compassionate ground
and that the above grievances have been méde
almost after 18 years of the Qrematurengiih
of the husband of the applicmnt N@.1/fatHec -
relevant

of the applicant No.2. Undervthezinstructions
of the Railway Board/Sl. N0.62/97, the General
Manager having power tO extend rehabilitation
assistance of 20 years o0ld, the grievance of ‘
the applicant can be‘well looked into;
notwithstanding the delayed approach'for
compassionate employment,

In the aforesiad premises, having
heard both the sides and on perusal of - .
Kb
materials placed on record, the Respondentsy.
are dir%cted to examine the grievance of the
applicaﬁiZin the light of the Railway Estt.
Sl. No.62/97(referred to above); which they
should do by the end of October,2004, Liberty
is hereby granted to the applicant to represent
his grievance to the Respondents with necessary
particulars, which he should do by the end
of June,2004,

The 0.A., with the observation and
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direction above, is disposed of at the stage of
admission. No costs.

Send copies of this order to the Respondents,
along with copies of the 0.A., and free copies of the
order be handed over to the learned counsel of both’the

sides.




